
IN THE CENTRAL ADMINISTRATIVE TRIAUNAL 
AHMEDABAD BENCH 

393F 1993 in 
O,A.No. 	 43 OF 1999. 

DATE OF DECISION 05/10/1993. 

mt. ."1anju1abei Girdharlal Sc Ors. Petitioner 

ri 
	hri 13.3.Gogia 	 Advocate for the Petitioner(s) 

Versus 

Ufl jQ 	f II 	rd ors. 	 Respondent 

3hri 3.R.Kyada. 	 _Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr.t.3hatt 	: 	4emher (J) 

The Hon'ble Mr.A.R.Kolhatkar 	; 4ember (A) 

Whether Reporters of local papers may be allowed to see the Judgement ? 

To be referred to the Reporter or not ? 

Whether their Lordships wish to see the fair copy of the Judgement ? ' 

Whether it needs to be circulated to other Benches of the Tribunal 7 



-2- 

Smt. Manjulaben Girdharlal, 
tl/o. late 6hri Girdharlal Tribbovan, 

Kum. i.airniben Girdharlal, 
D/o.late Shri Girdharlal 2ribhvan, 
Through: Mother & Natural Guardian, 

Kurn.Prafulla Girdharlal, 
:Iinor, L/o.  late Shri Gjrdharial Trjhhovan, 
ThrQun : Mother & Natural Guardjap. 

Master Maheoh Girdharlal, 
Minor: &/o.  late 3hr± Girdharlal Tribhovan, 
Through : Mother & Natural Guardian. 

Kum.Rekha Girdharlal, 
Minor : D/o•  late hri Gjrdha1a1. Tribhovari, 
Through : Mother & atual Guardian. 

Kum. Dipika Girdharlai, 
Minor : D/o. late Shri Girdharlal iribhovan, 
Through : Mother & Natural Guardian. 

tdd : 827-Krishnaagar Housing Societ\r, 

	

Sure --id ran a gar 	 .... pplicants. 

(Advocate : Mr.3.3.Gogia) 

Versus 

Union if India, 
Owning Sc Repreenting 
western Rajlway, 
through : General Monager, 3hri P .V .Vatheeswarari, 
western Railway, Churchgate, Bombay. 

Shri N.C.Bindljh, Divisional Railway 1anager, 
isles tern Railway, Kthi Compound, 

	

Rajkot : 360 001. 	 ...Resoondents. 

(Advocate : Mr..R.Kyada) 

ORJJ JUDi 1LtT 

C.i.J). 39 OF 1993 in 
3jJ 43 OF 1989. 

Dated_:_05/1 0/1 993. 

Per : Hon'ble Mr.R.C.Bhatt 	: Member (J) 

Learned advocates are preent. Learned advocate 

Mr.B.R.Ki,rada, for the respondents submits that the 

respondents have complied with. the order of the Tribunal. 

Mr.B.B.Gogia, submits that be relies on the statement made 

by Mr.B.R.Kyada, and hence he does not press this 

C.. is therefore, disposed of. No order as to costs. 

c 
(M.R.Kolhatkar 	 R.C.B'natt 

Member () 
	

Member (J) 

AlT 


